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OPEN Ga.J.t<f 

CENTlilAL P{)/~\ I f\ll ~iliATI VE TttIBJ NJU. 
ALLAHABiO BENCJ-r/ ALLAHABPLJ. 

Allahabad this the 5th day of Novemb er 2001. 

CORA'v1 :_J:fON. t~n . S. DAY AL, A. tvl . 

OA N0. 1011 of 1998 . 

l . 3nt .. Jag r ani v1/ o Late Sri I<anhaya Lal r/ o H. No . 75/ l, 

Bhaj j apurv1 a Gantt, Kanpur. 
> 

2 . Pran Chandra s/ o Late Kanhaya Lal r/o' "l-l . ~fo .75/l, 

Bhaj j apurv11a Gantt, Kanpur. 

• • • • • • . • • • Applicants . 

Counsel for a-pplicants - :Jri Shrish Chandra . 

Ve-rs us 

l. Union of India through The Secretary, J'.tini stry of 

U ef ence, New O el hi . 

2 . Director General, C<ual ity ASsurance, Department of 

..... Uefence Production, D. G. l.l . A., Governnent of India, 

Mi nist ry of Defence, B. H. Q,, P. O., New Del hi . 

3 . Senior t.<ual ity Assurance Officer, ~enior t.<ual ity 

Assurance Establisrment (G. S. ) , Post Box No. 307, 

Kanpur. •••••••••• h espondents . 

Counsel for respondents - ~ri s . Chatu.rvedi . 

0 R U E R ( Ol1AL) 

{ BY HON. htR. S. UAYAL, /1111 ) 

This application has been filed for setting 

aside the order dated 17 . 4 . 97 and issuing directions to 

the canpetent authority for respondents for suitabl e 

appointment on compassionate grou nd. Case of t he 
1" I v '2.,.. ,\._.. t. 

appl icant~ is ta at his fat her, ~ was v1orking as Labour 

• 

having Ticket No.180 as pennanent anployee in t he off ice 

of Senior Quality Assurance Officer, Kanpur. His father 

died on 9 . 5 . 68 l eaving a \-vido111 and appl icant No. 2, a not a er 

'ti/n and anot her daughter. The age of the appl icant at 
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. 'f~ that t:ime \vas about one and half year. The appl icant 

had moved an appl ication for canpassionate appointment 

aft er obtainirB the required age . The applicant No. l 

is getting Rs . 150/= as ex- g ratia pension vide l etter 

-

dated 26 . 3 . 91. The appl icant No. 2 was , howev e r , informed 

th at in view of the f act that the rul es for conpassionate 

a ppointment has been mad e after the deat h of his fath er 

and, therefore, canpass ionate appointment cannot be given 

to appl icant No. 2 . Another application v.ias made for 

appointment of applicant No . 2 by applicant No. l which 

resulted in the :i.Jnpugned order. Throug h the :i.Jnpugned order, 

t he applicant No . l has b een infonned that her son was not 

g ranted penniss ion for appointment on canpassionat e g round. 

I have heard the argun ent of ~ri Ashish .:iriv ast av 

8 . H. of Sri Shrish Ch andra and ~ri Pankaj ~ivastava, B. H. 

for Sri s. Chaturvedi . 

I find that t he initial application for 

canpassionate appointment moved on 1 . 8 . 83 is cl. a:i.Jned to 

have been replied by the r es pondents on 22 .8 . 83 . Applicant 

No . l had b een info.rmed that there v1as no rule regarding 

g r anting enployment to the dependents of a deceased 

employee at t he t.im e the husb and of appl icant No. l died . 

Thereaft er application dated Nil has b een made on 10 . 4 . 92 

and repl ied to by the :impug ned l etter . 

The r espondents have mentioned that t here was 

del ay in making the first 8 ppl ication whil e the appl icant 

cl a im ed that he was a minor and made appl ication as soon 

as h e was attained t he required age. 

The purpose of canpassionate appointment i s to 

grant anploym ent to the indigent f an ily at a time \~hen the 

family i s in need . The application made after a long 

period of tim e f rustrates the very obj e-ctive of w 
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- compassionate appointm ent. It i s the settl ed l av1 that 
'\ 

ccxnpassionate appointment i s not to be given to the 

dependent of all the enpl oyees who die in harness . I t 

cannot be cl aimed as a matter of right . 

Counsel for the res pondents in this respect has 

relied on the judga11ent of C. A. T., Calcutta Bench in 0 , R. 

No . 1341 of 1993 dated 12.5 . 94 in which it has been stated 

that compassionate appointment can be granted only in 

very exceptional cases . 1-lowever, in that case the 

application i,.vas r ejected because considerabl e clll ount has 
\.J ""'i d'\-- t 

been received by A a- sett! anent du es . 

In t he case before us , now it is almost 33 years 

since the father of applicant No . 2 died . All owing an 

application for a compassionate employment after this 

1 apse of time v1ould result in inj ust tce to others v~hose 

cases v1ere more genuine and v>1h o v1ere under consider ation 

after the death of applicant• s father . I have already 

observed that such a case does not fulfil the objective 

of grant of canp ass ionate appointment . Hence the 0 . A. is 

d i smissed as l a cking in merits . 

There shall be order as to cost . 
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Asthana/ 
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